®

~ Government of Chhattisgarh,
___ Law and Legislative Affairs Department
D.K.S. Bhawan, Mantralaya, Raipur Chhattisgarh
 NOTIFICATION = -
" Raipur, dated 1.7.2010

- makes following further ameénc
© 1507/D-359/XXI-B/C.G./05 dated
notification No.7169/F-2157/XX1
No.5813/D-2084/XXI-B/C.G/07

© 2339/XXI-B/C.G./07 dated " 8.8
- 3020/XX1-B/C.G.08 - dated 4.10 008). -and order that instead ' of

. FNo 9 03%/ LU0 /XXI-B/CG/IO "'Iﬁ"exc.r-ci.se of the'powers confér.red.

by section 3 of the Family Courts. Act, 1984 (No. 66 of 1984), the State
Government, in consultation with the High Court of Chhattisgarh, here by -
t in department notification No.
.2.2005 (as amended vide department
105 dated 6.9.2005, notification
19.7.2007, notification No.6912/D-

“and notification No0.9511/D-

1 Additional Principal Judge, Family Court, Durg , now the Principal -

‘Judge, Family Court, Durg, Shall hold additional sitting at Bemetara, for a -

week in the forth week of every month,
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